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Iésue notice on the respondents,

returnable by six weeks.
List on 11-7-2001 for admission,m

&

Vice~Chai£;;3/_

The application is admitted, o

Call for the records. o
Four weeks time is' allouéd'rt'e-_j__i
the respandents for filing of the wri=
tten statement as prayed for by Mr.B.
C.Pathak, learned Addl.C.G.5.C. for the

respondents,
 List on 13-8~2001 for order,.

VicefChairman
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174 13.8.01 Plaadings are %pmpleta. The cass is.‘
. ready for heariﬂq. The appllcant may ‘il-
(?)09(}* @Q@) rejozndarm‘w‘*‘f J&wabk’z) )
— L e——

List on 18/9/01 .for hearing.

i Jocom /EWM = Tenmz T Vice-Chairman

mb »
%/
Ne. Yajoimeesn Yun hogn ‘+

(' s ' :
\Yﬂ v +18.9.2001 Heard the learned counsel for the parties,

’ﬁ,__- ‘ o ’ Hear_mg concluded. Judgment dehvered in open
: \Y}‘.«9‘~°i ‘ court, kept in separate sheets. The application .

is disposed of. No order as to costs. -
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH '

Original Application No.210 of 2001

Date of-decision: This the 18th day of September 2001

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman

The Hon'ble Mr K.K. Sharma, Administrative Member

Shri S.B. Baidjra and 67 others ; «eess Applicants

ATl the applicants are working in the
Office of the Garrison Engineer, Dinjan,
P.0.~ Panitola, District- Tinsukia, Assam,

By Advocate Mr A. Ahmed.
~ versus —

1. The Union of India, represented by
-The Secretary, Defence,
Ministry of Defence,
Government of India, New Delhi.
2. The Garrison Engineer, Dinjan,
P.0.- Panitola, District—- Tinsukia, _
Assam, «eess RESpondents

By Advocate Mr B.C. Pathak, AddL C.G.S.C.

O RDER(ORAL)

CHOWDHURY. J. (V.C.)

The sole controversy in this application pertains to grant -

of the benefit of Special (Duty) Allowance.

2. The applicants in this application stated and contended that
they were earlier given the Special (Duty) Allowance (SDA for short)
and subsequently the said allowance was withdrawn in a most illegal

manner.,

3. The responden-ts contested‘ .the case and filed itheir written
statement. In the written state;meﬂt the respondents asserted that these
applicants were either local residents of the North Eastern Region
or persons from outside the North Fastern Region, but posted for the

first time in the North Eastern Region. AIl the applicants are working
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in the North Eastern Region from the begining and they have not been
transferred out from the North Easter and, therefore, none of them
are entitled for SDA as was held in a series of decisions rendered by

this Tribunal as well as the Apex Court.

4, We have heard Mr A. Ahmed, learned counsel for the
applicants, and .Mr B.C. Pathak, learned Addl. C.G.S.ClL Mr Ahmed

referred to a decision rendered in 0.A.N0.270 of 1998 (Shri Bikash Deb

- and 29 othefs Vs, Union of India and others) disposed of on 20.12.2000.

In our view the aforementioned décision pertains to payment of SDA

to the Defence Civilian Personnel deployed in the border areas for

support to the army personnel deployed there. Be that as it may, the

| applicants obviously being persons working in the North FEastern Region

from the begining and who were not transferred out of the North Eastern
Region and reposted in the North Eastern Region are not as a matter

of fact entitled for SDA. Mr Ahmed, however, submitted that some

~ of these applicants were transferred out of the North Eastern Region

and thereafter they have been reposted in the North East and therefore,
they will be entitled for SDA. In the absence of any materials on record
it will be difficult for us to direct the fespondents for granting SDA
to ‘those applicants. Tt will, however, be open to any of the applicants

to show that they, in fact, were posted out of the North Eastern Region

and subsequently reposted in the North Eastern Region and in that case

the respondents would be duty bound to consider the case of those

applicants and pay them the Special (Duty) Allowance if they were found

. eligible,

5. ‘ Subject to the observations made above the application stands

disposed of. No order as to costs.

( K. K. SHARMA ) (. N. CHOWDHURY )
ADMINISTRATIVE MEMBER - VICE-CHAIRMAN

s
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Ouwahath BPRED CENTRAL ADMINISTRATIVE TRIBUNAL,

(AN

AFFLICATION UNDER

GUWAHATI BENCH, GUWAHATI .

e

SECTION 19 OF

CENTRAL ADMINISTRATIVE TRIBUNAL ACT, 1985)

ORIGINAL AFFLICATION NQQ}O 0OF 2001.

Sri Sadhan Bikash Baidya & others
-fApplicants.

~Versus—

_The tndion of India & Qthers.

~Respandents.,

Farticulars Fage No.

plolen  — o o (4217
veMification " ;0 °

Annexure-1  — - Sttt

,_ﬁnn&HUPEQQ —_— ‘7

An.r“xe:.:(,.xr"ew.“i-”- o s l?%@‘?\‘i
Annesure-—4 ——— ‘23‘\0'2(,\

il Ahmed?

Advocate.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
. GAUHATI BENCH AT GAUHATI.

She St
Mg o

(AN AFPLICATION UNDER SECTION 19 OF THE
CENTRAL ADMINISTRATIVE TRIBUNAL ACT, 1985.)

ORIGINAL APFLICATION NO. . OF 2001.
BETWEEN
81. MES No. Name Rank

No .

11 224411  Sri Sadhan Bikash Baidya SK Br-I

21, 228130 '‘ Bidhu Bhushan Das D'Man I
31 243723 '’  Ganjay Debnath JE BS&C
| 41 252325 ' Bushil Kumar Das _une
v 51 242068 'Y . Nitya Ranjan Paik unc
61 238655 '’ Cheni Ch Saikia uDne
71 238654 °°  Amal Ch Das . upC
81 237030 ' Hem Ch Phukan ABST
91 238657 Mise Puspa Baruah , Lﬂﬂ'
101 238798 Smt Mala Dhar LDC
111 242972 Sri Bhypen SBaikia : LDC

C121 238801 Miss lUsha Rani Baruah t.pec




L84

B3

131 242094 S8ri Chitra Ranjan Gogoi Duftry

141 2424905 v Kumud Ch Saikia Duftry
. 151 242360 '° L C Moran Duftry

161 2387035 *° Manik Ch Dutta MT DVR
171 242308 °° Fanchuram Gohain  MT DVR
181 243299  *° Ramlal Singh MT DVR
1954233535 ' Soharam Saikia MT DVR
201 28@539 ‘o Minaranm Barua. Chowkidar
211 242570 '  HMafrose Hussain  SK GDE II
22! 242559 t Dhaneswar BRaruah Peon
231 242078 *° Andherias Ekka Duftry
241 239154 ' Pabitra Nath Gogoi MT DVR
251 223402 *°  Haider Ali  MT DVR
261 238830 ‘. Jiten Baruah MT QVR
271 280541 ' Ghanen Das Ehowkidar
281 23@540 S JayFam Fatra Chowkidar
291 242282 ‘' Abani Kant Chetia Storeman
301 249591 °° Dulal Baruah  Chowkidar
ﬁi] 231833 ‘r Dhanwswar Deka - ~do-
321 238833 '  Milan Das Chowdhury ~do-
331 248631 °° B K Sonowal  ~do-
341 NYA ‘*  § Bogoi » -do-
AB) 2328979 T Narayan Balmiki S/Wala
61 242926 K L Balmiki . -do-

; %71 243337 '  Govind Das . Chowkidar
381 220180 ' Tezu Passi Mate/OTP
391 239092 "’ _Rohindra Raruah Chowkidar
401 274047 e Kriéhna Das . o=~do-

411 242426 °* BGam Bahadur . ~do-
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421 2T9053 o D. N. Raruah ~do-
4721 A/1596 o Rahabuddin Miyén ~ -

441 239194 c Ram Bahadur Thapa-do-

451 239194 o Bijoy Ch Bhagat S/Wala

45] 286556 ot Sundarlal Gmr. -do-

471 Z4T893 Md . Tyub Ehan Chowkidar
481 2E8094 o kali Charan Teli -do-

491 220169 c Kirpal Prasad ~do-

S01 237000 Frasant Saikia -do-

511 236929 c Sukhladhar Raruah-—-do-

3
Bl
b3
o
M3
|
-3
g

Man Bahadur Magar —do-

531 239094 e Sukhdeb Tiwari -do~

541 242885 t Subodh Baruah E/Chow

Nagashﬁﬂahadur Chowkidar

581 259137 "

561 249027 t Dipen Fhukan ~ ¢l

Meter/Reader

L.C.Garh

581 24T032 L R Borghain ~do-
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591 2I2793 o T.N..Rai ~do-
601 238795 ! Giriﬁh Sonwal = cf -
611 242193 '  Fadmeshwar Borah Storeman
621 224716 o g C roy JE Civil
431 2EBIELT o Janen Baruah Chowkidar
641 27114 o Ajit Ch Raruah unc
&51 2EF1EE "7 Sukhadev Rawat Chowkidar
661 243314 ¢  Lambo Tanti ‘Mate
| 471 237102 o Sadhan Shan FGM
681 243313 " Chotelal Balmiki 8S/Wala
~Applicants.
All applicants are working under the |
gf%ice of the Garrison Engineer, Din-
jan, FP.0. -Fanitola, District -~ Tin-
sukia, Assam.
~AND- |
11 The Udimn of India represented by the .
Sacrefary Defence, Ministry of Defence
Government of India, New Delhi.
213 The Garrison Engimaér, Dinjan, F.0O. -
Fanitola, District - Tinsukia, Assam.
~Respondents.
13 DETAILS 0OF THE AFPPLOCATION:
11 The application ig macde for non-

implementation of Memo No. £0014/3/83-1V,
Government of India, Ministry of Eupenditure,
Mew Delhi and office Memo Mo. 40193/83/D Civil
-1 dated 11-01-84 regarding payment of Special

Duty Allowance for Defence CLivilian Employees.
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ii) ' The application is made for ren -
implem@ntatian of the Hon'ble Apex Couyrt's
judgement in Civil Appeal No, 1872/97 dated
17.02,97 for payment of special Duty
Al'lowances to the Defence Civilian Employees

cworking in the North Eastern Region.
21 JURISDICTION OF THE TRIBUNAL :

The applicants declare that the
subiect matter of the instant application is
within the Jurisdictian of this Hon " hle

Tribunal.
21 00 LIMITATION:

The appligahtﬁ further declare that
the application is within the Limitation
period. prescribed under Section 21 of tha

Administrative Tribuhal»ﬁatg 1985.
41 - FACTS OF THE CASE:

The facts of the rase in brief are

given below:

4.1 That your humble applicants are all
Indian Citirens ag’such they are entitled to
all the rights and privileges guarantesd under
the Constituv;an of India. The applicants are
all Defence Civilian empioyeeg and they are
serving under the Mihi%try 0f Defernce in
different capacities since long time. wa‘they

are serving under the Office of the Garrison




b
Engineer, Dinjan, F.0.-Fanitola, District-
Tinsukia, Assam. ' .
4.2 That all the applicants have got

COMMON grie@vances, common course of éctimn and
nature of their relief prayed for is also same
and similar and hence having' regard to  the
facts and circum%tangaa they intend tm pfefer
ihis inﬁtént application jeointly and accord-
ingly they crave leave of the Hon'ble Tribunal
under Rule 4(5) (a) of tﬁe Central ﬁdminfs-
trative Tribunal (procedure) Rules, 1987. They
also crave leave of the Hon' ble Tribunal and
pray that they may be allowed to file +this
Joint application and puUresue the imﬁtamt
application redressal of their common

grievances.

4.3 That the Bmvernmentv of India,
Miﬁistry of Finance, Department of Expenditure
granted certain improvement and {acil;tiEQ in
the C@nt#al GBovernment Civilian Emplmy&aﬁvmf

the Central Government serving in the States

and Union Territories of North-Eastern Region

vide Office M@mmﬂandum No. 20014/3/83%3-1V dated
14.12.198%, In clause I1 of the said office
Memo?andum Special (Duty) Allowances Was
granted to Central Government Civilian-Ehbio~
yeég who have all India Transfer Liability at
the rate of Rs. 25% of the basic pay subject
to ceiling of Rs. 400/~ per month on poating
to any station in the North-Eastern Region.
The~falavant portion of 0. M. dated 14.12.1987

is quoted below:




W

s {iii)Bpecial %Dutyf Allowance:

Central Government Civilian Emplovees who have

all India Transfer Liability will be granted a
speciall Duty Ailmwanaé at the rate of R,

254 of basic pay subject to a ceiling of Rs.

400/~ per mon th on posting to anv station in

the North-Fast Region. Such of these smplovees

who are exempted from pay of income Tawx, will

however not be gligible for the special (duty)

Allowance, Special (duty) Allowance will bhe in
edition to any special Fay and far allowances

already beimg drawn subject to the condition

that rthé total of sUCh special (cdduty)
CAllowance plus special deputation (Duty)

‘

Allowance will not exceed Rs. 400/- per manth.
Special Allowance like Special Compensatory
(Remote) Locality Allowance, Congtruction
Allowance and projsct Allowance will hbe drawn

separatelys

An extract of office Memorandum dated
’ 14;13f88 are annexad hereto and the
same are marked as Annexure- I and 2

respectively.

4.4 : That vyour: applicants bheg to state

that, they are all scheduled with all India

Transfer Liability -in terms of their offer of
cappointment and with the said liability they

‘have received the offer of appointment and

Jjoined the service of the respondents.

4.5 That these Defence Civilian Emplovees

are entitled to get the henefits of Special
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ADuty) Allowance vide recent judgement of the
Hmh'ble»ﬁupreme Court of India in civil Appeal

No. 1872/97 dated 17.2.97, The Hon'ble Supreme

Court in their judgement it has been clearly

stated that all the Dgfencé Civilian Employees
who are working in  the NmrthwEaﬁtérn Region
are entitled to get the. benefité of Special’
(Duty) Allowance because the Defence Civ}lian
'@mplmyms deployed at the Nmfth Eastern Region
_{mr ﬁupppft 0% Qparationai Requirement they
face the imminent hdﬁtilit19§ ﬁuppmrting'the

Army Fersonnel deployed there,

ANnexure—2I is  the phmtmcmpyv of  the
Judgment & Order dated 17-02~1997
Passed in Civil Appeal No. 157$l@?,

4. & ' That vour applicant begs to state

that they have fulfilled all the terms and |

condition of Special (Dﬁty) Allowance as

admissible to a1l the Defence Civilian

- Employees Eeﬁving in the North-Eastern Region

and fha r@caﬁt Hmn'hlé Supreme Court’'s
arder/judgemant in which it was held that all
those Défent& Civilian Employees whino ﬁra‘
serving. in the North Eastern Region area
entitled to gat the ben&fit of Epécial Duty
Allowance and A% - such, théyAcan not be denied
by the Respondents to get. the benefits of
Sp@cial (Duty) Allowance and asg such, the
aéplicant% are legally entitled to get the
b@ne%ité of Special (Duty) Allqwana@a

Womows e mbled appllioids  Qiore ampfoms Yo el
of Spuid Dy Mownwce 4l 1996 bud &4 Qoo sees and  Stopped
by e :ftw?m(ﬂaj- | ' |

fa
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4.7 That your applicants beg to state
that they have submitted representation hefore
the Respondents for p&ym@mt of Spgtia] {Duty)
Allowance to the Defence Civilian Employees as
par the recent Hmn’hi& Supreme Céurt’g
Judgement in Civil Appeal . No. 1572/97 dated
17.2.97. ‘Hut. the Respondents have not vyet’
taken any steps for.paymént of Speciaf (Duty)?
Allowance to the mefencei Civilian Emplovees
and in the circumstances {inding noe  other
alternative way the applicante are approaching
' l betore this Hon ' ble Tribunal for protection of

their interest and rights.

4.8 That your applicant begs to state
that the similarly situated some Defence
ot Civilian E&ploy@e% of the Ffiled an Original
Application No. 270 of 1998 before this
'Hmn'hle Tribunal.with a prayer {or.paym@nt-ﬁf
Special Duty Allowance to the Defence Civilian
Employee as per Hon ble Suprem@ Court Judgmant“
in Civil Appeal Neo. 1572 of 1997 [Reported in
GCC (1997) 4 Page 1891, The Hon'ble Tribunal
after Hearing both the parties allowed the
Original  QppIimati0n Nm; 270 of 1998 and
directed tha. Respondents to pay the Special
Duty Allowance tm\' the Defence Civilian

‘Employvees.

Annexure-4 is the Fhotocopy of
Judgment and Order dated 20-12-2000
passed in 0.A. No. 270 of 1998 by

this Hon'ble Tribunal.

i
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4,9 - That your applicants submit S that

there is no ather alternative remedy and the

remedy sought for, if granted, would be Just,

adeguate and proper.

4,10 That this application is filed bona

fide and for the &auge of justice.

9. BROUNDS FOR RELIEF WITH LEGAL FROVISION

Hal For that thé applieants having
fulfilled the mntire Criterion laid down by
the Hwamn;ble Supr@me Court judgement in Ciwvil
Appeal No. 1572 of 1997 towards granting the
Special (Duty) . Allowance, to the D@fénce
Civilian Employees of North Eastern Region.,
Hence the Regpm%d@ﬁta can not deny the same to
the applicants with@ut any jurisdiction.

G.2 For that there is no jurisdiction in
d@ny%ng the said benefitﬁi granted to the
appiicanta and the denial has resulted in
giolatimn» of the Articles 14 and 1& aof fthe
Constitution of .India and also other similarly
situated @mplmyaea-alraady have been granted

the said benefits.

5.3 For that the applicants having
fulfilled all the criterion laid down in the
afore&éid- Memorandum towards aranting the
Special (Duty) AllmwaﬁcQg‘the respondents can
not deny the same to the applicants without

any jurisdiction.
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E5.4 For that the appfimatiom hag been

denied the said benefits without any printiple.
of being heard. There is a vimlatinh of the
principle of natural Jjustice in denial of the
benefits to the 'épplicahtﬁg and aCCordingly

proper reliefs and reduired to be granted to

the applicants. .
5.5 For that it is a settled proposition

of law that when the same principle have been

laid down in given cases, all other persons

"who arﬁ'similarly situated should be granted

the said benefits without requiring them to

approach in the court of -law.

5.6 For that the recent Hon ' ble Supreme

court’s  judgement it was held that drres-

pective of facts and circumstances the Defence

Civilian Fersonnel who are posted in ‘the Mmrth'

- Eastern Region are entitled to ~ get the

benefits cof Special ,(Dutyi Allowance and as

such, the wsame can not be denied to the

applicants by the Respondents.

S 7 For that the action of . the

Respondents are illegal, arbitrary and notd

sustainable in law.

}
s

. ' - \ . !
& "DETAIL REMEDY EXHAUSTED: .

That there is no other alternative

and gfficacious raemedy available to the

Tapplicants except iﬁvoking the jurisdiction of

this Hon ble Court under Section 19 ot - the

Administrative Tribunal Act, 19835.




7 MATTERS NOT FREVIOUSLY FILED OR
FENDING REFORE ANY COURT:

The applicants @urther declare. that
they have not filed any application, the
applicants most ﬁespettfully pray that vour
Lordship may be. pleased to admit this

application and grant the following reliefs:-
3. : RELIEF FRAYED FOR:

Under the facts and circumstances
stated above in this application it is
ﬁheré%mr@ most respectfully praved that vour
lLDFdﬁhip may bye pl@aﬁed, to admit fhi%
application and call for the records, issue
notices to the Heﬁpmnﬁemts to show cause as to
why the' reliefs sought for should not be
granted to the applicants anﬁ atter hearing
the paftie% on the cause or cause that may he
shown and also on perusal of records your
d.oordships mayibe pleased to pass the necessary
mrde% or orders as your Lordships may deem fit
and proper %ar granting the following reliefs

to the applicants:

8.1 That the Hon " ble Tribunal may be
bleaﬁed to grant . the Special (Duty)
Allowance to ‘the applicants in terms

of Memo No. 20014/ E/87% E~IV dated

14.12.8% and office Memorandum No.
20014716786 IV/E 11 (B) dated
1.12.88,




8.2

8.4

10,

11.

o3
of

Issus from

A
-t

That the respondents may be directed
to pay the Gpecial  (Duty) ﬁllo&ance
té tﬁ@ applicants in terms of Hon'ble
Supreme Court's  Judgment in civil

Rule No. 1572 of 1997 dated 17-02-97,
To pass any other order or orders as
deem Fit and proper by the ‘Hon‘ble

Tribunal.

Cost of the Case,.

‘QPPLIC@TIUN IS FILED THROUGH ADVOCATE

FARTICULARS OF I.F.Q., .

I.F.0. No, g €Q70f‘2502
V5. S, 200}
C;W%&két£‘<;%6A

Fayable at . C;Vc~uv£t

Date of issue

LIST OF ENCLOSURES: Ag stated above.
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VERIFICATION

I, Sri Sadhan BRikash Baidya, 5K Ger~1
MES No. 224411, wmfking under thé G%?icé of
the Garrison Enginear, DinjanF_PnﬂnmPamitala,
Diﬁtricthinﬁukia“ Assam and applicant No. 1
0f the instant application also authoriséed by
the other applicants do hereby ﬁmlemnly atfirm
and verify the statements in paragraphs Qrbl'v
C('Z/C('Ct/ (z:eé;/ (("/(/ are true to my
i::nmwleedgg?, those made in paragraphs (é.'_?,/ Ct«'s/

6'8 ' care  bheing matters of
Loy
record true to my information and those made

in paragraph & of the applivation are true to
my legal advice and those made in the rest are
my humble submissions bhefore this Hon"hle

Tribunal.

And T sign this verification tuday.mn

this 2814, day of MC7, 20001 at Guwahati.

DECLARANT . . ‘
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as orderad by thae Covernment laut thay
cannot be deprived of the gJame gincaeo
they are facing Lmminent hostilitien
-dn hilly areas rlaking thair Llives anor
envdsaged Jin tho procecdings of tho
Acmy dated 13.1.1994. But tho Modifica
Field Area, in other worida, in thao
Defence Lerminology, "barracks in
TSR ' thut arca 13 a lesncr rioking arca;
ol NI - - hence they shall not be entitled to
el BT Yoo . 7. - double payment. Under thease clrcumstan-
R S CeS5, Mr P.P.Malhotra is right in
© '8aying that the wording of tho order
¢ Fegqulres modification. The  Covernment . 1n
7 direated to Inodify .the order and 1lssue

N = the corrdigendum accordingly."

e . Y oot L

Qphgglight#oﬁ_the afcresaid observation, the respon-
- LA i g

danum1§r0 dirocted to pay Special (Duty) Allcwance to tho

v .. applicants, Theolapplication 4s accordinﬁly‘allowod. Thoro

S . shall, however, be no order as to costs.,

s . ’ ’
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Shri Sadhan Bikash Baidya

eeeee Applicants
- Ve~ |

Union of India & Orse.

seses Regpondentae.

!f | ( Written Statements on behalf of the respondents |

!’ Noe 1 and 2 )

# i

The written statements of the abovenoted l

regpondents are as follows $ _ X

iﬂ Te That a2 copy of the Osie No. 218/2001 ( reférred
| 4o es the mypplication™) has besn served on the respondentse.
!' The respondents have gone through the same and understood the
contents thereof. The interest of all the respondents being
common and similar, common written statements have been

filed by then.

2¢ That the statewents made in the applications,

which are not specifically admitiecd are hereby denied by the

respondentse

3 That before traversing the various paragraphs
of the application, a brief note regarding the various
! 0ffice Memorandum/Circular and Judicial decisions with

regard to such previously are given hereinbelow $




)

tiukey the sllowances vere oo thcl&d tmly mr a‘&traem

_'view of this ata@ve fac:ts an azwh @avment be:mg | ,

. vas Teproduce vide OM Nos 20014/3/83-B41V dated . . .°
| 2044487+ According to the said OM dated 204487

A
§
{
H i
i 7
;
:- 9 ‘w
i
N 3
ﬁ 2,

(a)  fhe Govts of Indiay Ministry of Finance,

Department of Expenﬂitum.; broﬁgbgh out an Office 5
Memorandum vide Nos 20014 /3/83«4 J? dated 14.19.83 :

by which contain monetary incentives were provided ..

two contain classess of personss mong such manetar:‘:
incentives, one of such ie the Sph@iez. Dty Almmnéi
(SDA Js  Such allwame was meam fo*r* eaxelmaimlv v
for the states ang ﬂ‘nion fferrituriw af ‘me ﬂarth o

Ea.mze:em Regions - From the »mrwﬂing of th& aaid m&fh
Citeelf,

ting and retaining the cervices of Gen‘tml Bmi).ian

Enployees sorving in the North Bastern Reglons —;’

- {b) By wong interpretation of t‘!ie afore m&' 0o i

&aﬁeﬁ 14412 aaﬁ, Bﬁya%memtza aamﬁianad aM pai&

sm. “tﬁ mme @mplaya@s wha were not ent%led {se

" within the neaning of said OM dateﬁ 14.1?;@3. m_"

| againa’% the spirm of the @am O, the Gov‘b- of i

Indis, Ministwy of Finance, I)epartmn'b of Expen~ |

aime, nade some amendexam to %he oM aatea 14.%2«.@3»
vide OM Mos 20014/3/83-R+1V dated 29.«;0.@5 gmchr

the ganetion ai‘ sba aheu,ld ba eomiﬁemé on *bhe

basis of 411 Indi.a mansm Ia.abmty and .«meh
transfer liability :a&mll b@ xi@%e“mireé hy applvimg H
th@ tam:s bf mamatmemu :z:one. promotitm zom atc.
| Mem elwa in the apmmm@m order to %he effect l
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that the person concerned is liable to be

transferred bx any were in India does not make

hin eligible for the grant of SDA.

(c) The provisions of SDA as in OM dated 14.412.83,
vas further extended by the Govt. of India vide
OM F. No. 20014/16/86/B+11(D) dated 1.12.88.

(d) That some classes of Central Civilian
Buployees, who were not granted SDA or SDA granted
wrongly for which order of Tecovery was passed,
being aggrieved approached Court/Pribunal ques-
tioning the action of the Govte In one such
batches of cases the matter went up to the Hon'ble
Supreme Court in Civil Appeal No. 3251/93 (Union
of India and others =Vs~ 8. Vijay Kumar and others .
The Hon'ble Supreme Court in the seme case held %
that Central Govite Civilian Baployees who have
All India Transfer Liability are entitled to the
grant of SDA on being posted to any station in
the NE Region from outside the region #x and SDA
would not be payable merely because of the clause
in the appoiniment order relating to All India
Transfer Idability. The Apex Court further
added the grant of these allowance only to the
- 0fficers transferred from outside the region to
this regigm would not be violative of the provi-
sions contained in Article 14 of the Constitution

a8 well as the equal pay doctrine. The Hon "ble
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Court also directed not to recover of SDA already
paid upto 20,9.94 .

(¢) In another decision, in Civil Appeal No.

9208-8213 ( Union of India and others = Vs~ Geologi-

cal Survey of Tndia BEmployees' Association and Ors }..
the Hon'ble Apex Court further relying on Union of

~ India - Vs. §e Vijay Kumar and others ( 1994) 3 SCC

649, held at the SDA payable Central Govt. Euployees

having All India Trnafer Liability is not t0 be paid |

‘%o such Group °'C' & 'D' Bmployees of Geological

Survey of India who are residents of the regiom in
which they are posted.

(£) * Thercafter the Govte of India, Ministry of
finance, Department of Expenditure, vide OM No»-

11(3)/95-8I1(B ) dated 1241496 issued the direction

in the line of the Hon'ble Apex Court decision to all
Ministry's and Departments of the Govte of India to
recover S8DA if paid affew after 20.9.94 to such °

in eligible employees.

(¢ ) Inspite of the above legal decisions and clari=-

fication as sta‘h@d hereinabove, some Departments‘

“gought farther clarifications with regard to transfer

and posting leading entitlement of grant of SDA. The‘
Cabinet Secretariat vide U+Oe No. 20/12/99=EA.I/1798"
dated 2+5.2000 gave the detail clarification in the-
farm of questionnaire and answer forme according to

the gaid clarification an employee who ig a local

i

¢

|
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resident of a North ‘Ecst and posted in North
Bast for the first £ time and an employee who is
not a local resident of ﬁorth Eagt, but posted |
in the North East for the first time and continue
in North Bast, shall not be entitled to grant of |
SDA.

‘ The copies of the OM dated 14.12.83, 20.4‘.8?,
(112488, Judgement dated 20.9.94, Judgenent dated
749495, OM dated 1241496 Memo Geted 245.2000 are )

annexed as Annexure ~Rq, Ro,R 3y Ry, R,

Rg and Rg respectively.

4. That the regpondents state that the appliccmts in

,tﬁis application are either local residents of North Bast or

persons from outside the North Zast, but pogted for the firet
time in the North Bast. They are all yorking in the North Bast
from the veginning and has not been transferred out from the
North Eagt to other places outside the regions In view of the
Judgements passed by the Hon'ble Apex Court and the office -
Memorandum and clarification issued by the Govte of India, n.oné |
of the applicants are entitled to grant of SDA. The respondents
verified the anticidents of sach and every epplicants from their
service records/sersce Books maintained by them and found thet
most of them local residents of Horth Bast or some of them are
posted in‘ the North Hast from outside and they are continuing

in the North Bast without any transfer outside the North |

Bagltern Regione. The promotion zone or the seniority zone of

| such Group D and 'C' applicants are also maintain by the

Bagtern Command and they are not lisble to All India Pransfer
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.

| Tdability. The respondents prepared a statements on the basis
such service records/Service Books of the applicants and in~

| consultation of the anticedent as on af 06.07.2001. These state-

ments may be treated as a part of the written statements.

The copy of the said statements as on 6.7.2001

1& is annexed as Annexure - Rg -

5 That with regard to the statement made in para 1
'of the application, the respondents state that the applicants
are not entitled to grant of SDA under any provision as

- eXxplained hereinabovee

i 6o | That the respondents have no comments to make

with regard to the statementis made irn pare 2 & 3 of the application

TTe That with regard to the statements made in

paragraphs 4«1 %0 4.3 of the application the ensuring respondenis

have no commentsg, these gtatements being matter of record.

8. Thet with regard to the statements made in
l paragraph 4+4, 45 of the application, the respondents state ,/'
| that as held by the Hon'ble Apex Court, a mere clogse in the _ °

appointment order for All India Pran sfer _‘I&éa,bility is not a

il ground for grant of SDA, the applicants are not entitled to get

! SDA as stated abovee

\ 9. That with regard to the statements made in

| - " |

| paregraph 4.6, and 47 of the application, the respondents state
!; that as explained hereinabove the applicants are not entitled

to SDAe




-
10, | That with ;egard Lo the statements mede in
paragraph 4«8, 4.9 and 4410 of the application the respondents
state that these sabject matter and the relevent office Memo~-
randum/Circulars as in the case of Union of India and others
~Vs- B« Pragad and others as reported in (1997) 4 SCC and also
the status of the applicaﬁts are quite different from the
instent case and can not be applied to the present case.
Hence the applicants are put to strict proof thereofe The

applicants in no way have any right to claim SDA.

1. That with regard to the statements made in
paragreph 5.1 to 547 of the application the respondents state
that the grounds as shown in the application are no grounas
in the eye of law NR not relevent as applicable in the instant

cage. Hence the application liable to be dismissed with coste

12, Thet with regard to the statements made in g,
paragraph 6 & 7 of the application, the respondents hzave

no cormentse

13 That with regard to the gstatements made in para=
graph 8.1 to 8e4 of the application, the respondents state that
in viev of the above facts and circumsiances, provisions of
Rules and law, the applicents are not entitled to amy relief
vhat soever as prayed for and the application is liable to be
dismigsed with cost being devoid of any merit.
In the premises afbresaid, it is prayed
that Your Iordships would be pleased to
hear the pariies, peruse the records and
after hearing the parties and perusing the
records, shall further be pleased to dismi-~

s& the application with coste.
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EEEIFICATION

<~ L I R

I, Shri Major V. Sudhaker , presently working

a3 Garrison Bngineer, Division, being duly suthorised

an combetent to sign these verifieatlon, do hereby solemnly,

affirm and state that the statersaents made ;Ln paragraph a 2,
§‘f0 1\5 < - are true to my Imowledge and belief, those

made in paragraph g ad U . being matter of

0& .

records are true to my ¥ information derived therefrom and

the rest are my humble submission before imeim this Hon'ble

Pribunal « I have not auppressed/concealed eny material fécts.

And I sign this verificetion on this th
day of July, 2001 at Guwahati. -

GU', (SUJha;fa? -
Major |
Garrison Eﬂguuer Dzm#ﬂ

Eﬂ%@y
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L No,20014/3/83-E . IV - 4 .
T ‘ Gevernment of India .

A Ministry of Finance .
M Department of Expenditure

E " New Delhi, the yqthDPecenber, 1983, ;

A OFFICE MEMORAIDUM

_;yﬂ?i\d% sjectt= Allowances and facilities for civilian
‘ '[Eﬁployees of the Central Govarumentyserving .
“I £the States and Unjon Territories of Yo |
North-Rastern Region ~ improvements thereof. ' B

T

£ The need for attracting end retaining the services
vf competent officers for service in the North-Eastern . = ~
Region comprising the States~of Assam, Meghalaya, Manipur,
Nagaland'and Tripura and the Union Territories of Arunachal

~ Pradesh and Mizoram has been engaging the attention of

, ~. the Government for some time. The Government had '

;\/ ! ~aprointed a Committee unler the Chairmanship of Bucretary,

P S Department of Personnel & ‘Administrative Reforms, to . .
’ lﬁ“ﬁreViGW the exlsting allowdnces and facilities admissikle C

to the various cetegories of Cilvilian Cantrel Government

l4ﬁd employees serving im this reglon and to suggrst suitable
] . improvements. The reenmmendations of the Committec have _
;. been carefully considere’d py ths Government and the N g
\ /C " President is now pleasg& %0  Jecide’as followstm - "
"%’/iﬁfyv . ‘Qi) Tenure of postinydeputaticn : . . » /

. ‘There will be a flied temure of posting of
3 years at a time for offilcel. with service of 10 years: ..
.:~or less and of 2 years at a'tle for officers with more
4jb than 10 years of service. "Perlis of leave, training,

w2 etc. in excess of 15 days pPer Yér will be excluled in ;
W . counting the temure period of 2 /3 years. Officers, N
.{:/  /on.completion of the.fixed tenuresf gervice mentioned S
eﬁy,.<v( above, mgyhbgmconsiderei fo; PQStiH to a station of L
"l their choice as far as possibles :

. _The perio§—§f\dcpu£SE15n oitheﬁéggzia]'ngpr“mgnt:i>
loyees_ko the Statés/Union Terri€0t g oF €he NOICh

e

. Fastern Region will generally be £0r 3,ears which can :(
C | pe extended in exceptional cases in eXitnaiesTof public o
A/ service as well as when the employeehc?nirnea is prepared, o ~J
: |k to stay longer. The admissible ﬂepubatiofallowance will ST \
N -% 7" also continue to be paid during the veriod,e geputatien ! o
?ﬁ'\ _so extendeds '
iyl {44) vieightage for Centra1~§epgtatiqnz-giﬂiﬂg“ !
Lt B s-road and special iention in CoBliential B
g : Recordss - - o | /
satisfactory performance of duties fu ¢pe .
{
|“ P . cev o f | .
Z ¢ - ' / - .
}‘ 1 \ -~
}y*\ (.\Q}k . 4
Nl e Lo i
R e
Y
A
\ @ ~
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- prescribed tenure in the North East shall be oiven Jue ;~; "{Q%
(5 I _dn.the case of eligible officers in the matter of = \
1 . (a) promotion in.cadre fostss ’

(b) .deputation to Central tenure posts: and . S .

P (¢c) courses of 'training abroad. -

. . [
?” . The general requirenient of'at least three years service in
‘A a cadre post between two Central tenure deputations may alsy be
b “ relaxed to two years .in deserving cases of nmeritorious sefvice in
| the North Easte ' s .

©g N

A specific eptfy shall be madein. the CesRs Of all“emplo§éés
' who rendered a full tenure of service in the Ndrth Bastern™ ™ = -
‘ Region to that, effect. . T e A

-t
Ty : Y

Central Government civilian employees who have ‘AlleIndia
SE transfer 1iability will %e cianted a S-ecial (Duty)'Allowance at
v ~ the rate of .25 per cent of lLatis vav sueieCt to.a ceiling of ' ”
] . Rse 400/~ per month on posting o any station in‘the'North%Eastefh
. Reglon. Such of those euwpliyems vl &WI eXempt from Pawﬂgﬁlbf |
income tax will, howover, not be ¢linil:le for this sprcicd (Duty)
T Allowance., Special (uty) Allowince will be in addition to! any
special pay and/or Dejpuitation (Juty) Allowance alrendy being “rawn
" © gubject tou the. condition that <he total of such Special (Duxy):'
29 Allowance plus special pax/D@utation'(Duty) Allovrance: will not
SN exceed Rsa 400/~ pame Special Allowances like Special' Compensatory ™
: (Remote LoCdIityg,Allowance Construction’Allowance and Projects -
- Allowance will be drawn se¥atelys.- . 7 . . oG gt
\ B . . ! ) : L. ) .

e

.'p\ : (iv) ‘special CompflSatory Allowance : . . .
fﬁbf S 1. Assam and Mec2laya . ' oo

, 1 AT LN X, b
The rate of tF allowance willrbe.5% of bafic pay subject -"

: ' to a maximum of S+ 90/~ p.m. admissible to allvemployeés _
f;~ ~ without any paylimit; The above allowance will be’admissible:
with eéffect £70 14741982 in the case of Assame’ ' . U '

1
' e R " , .
§ . . i M J.

i

i ' ’ . 24 'Mani.E; ‘ - L o . v e L
The-rat,of.a;lowapce will be as follows for the wﬁolo'ofw[
Manipur::. '

U

3 e o —
Ly

| | |

{ l . Pay uptr’:s' 260/~ . Rsa . 4_0/" PelNa '_-._ o _
f\ i Pay ab© e 260/~ 15% of basic pay subject to a
$ maximum of Ry 150/~ pam.
4{' Tripura R

¢ rates of the allowance will be as follows:e

v

. ————— e e
-t

4 P .
[ 1
. - 000'3/"‘

e oy oA

|
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* (a) ,f%i,glt nreas 25% of pay subject to a minimum
‘ 7 ‘ of Rs. 50/- anrl a masxinum of Rse 150/ =
J o f%. : Pele

(b) .¢hnx Areas

, Ay upto Rs, 260/ Ria A0/~ PeMe
g . ,(Ay_abDVQ Pse 260/~ \15% of baslc poy subject to 2
1 b . maximum of Re 150/- Peme
| ‘. , 3 , . .
jThere wifl be no ¢'nge in the existing rates of Sspecial Compemnsatory
Y ek admigsible in Arunachal- Pradesh, Nagaland and Mizoram and
the existing rate pf Disturbance Allowance admissible in specified
‘areas of Mizorars .

' {v).Travelling Allowance on first appointment 3

: Tn relaxation of the present rules (s.R. 105) that travelling
allowance,is~not aimisgible for journeys undertaken- in connection
‘with initial appointment, in case of journeys for taking up initial
-appointment to a pest in the North-~Eastern reglaon, travelling
‘allowange limited to ordinary bus fare/second clags rail fare for
road/rafl journey in excess of -£irst”400 kms. for the Government

servant himself arl his family will: be aimissible.

- (vi) Travelling allowanga for 3ourney on transfer:

In_relaxation of orders below S.lealﬁ; if on transfer.to
a station in thé"ﬁdf%h;Eéstern”féﬁiéhf“the family of the. Government
.gervant does not asgompany him, the Government pervant will be paid
£ravelling allowanoes on tour for self only for transit period to
join ithe post ani will be permitted to carry personal effects upto

1/3xd of his entiflement at Government cost or have a cash equivalent

of carrying 1/3rd of his entitlement or the difference in weight of
the personal effeats he is actually carrying  and 1/3rd of his
o zptitlement as the case may be, in lieu of the coagl of transporta-

 gion of baggage. 3. case 'the family acccmpanies the Gauoernment rr

geyant on transfex, the Government servant will be entitled

xq khe existing ‘admigsible travelling allcwance including the
ciit of transportation of the admissible weight of personal effects
'agordi%g to the grede to which the ofiicer belongs, jrrespective
ofthe .welght of the baggage actually carried., The ahove
Visions will alse spply for the roEuTiTjourney on transfer back

. $m the North Eagtein Region. .

! .
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‘Glass eltien subject Lo the aclual axpenldlture incur)

Jeave from 4 place of posting in ‘North-Hagtern reqgion, the
‘pericd of t#avel In.excess of two days £r¢m the station

Joing timg

bthind at *he old Juty station or anokher selacted pla

]'travglliﬁg_ullowance for the,fhmiLy will have the option
ko avail of (the existing léave travel concessionsof v

.oriin lieu thereof, facility .of travel forshimaold rongs M.
the facilivy for the

year to visid the cmployee at the
“North Eagtrrn Region.:

. allowed aipstravel between Imphal/silchar/Agartala and- 77 ke

sgrvant to vhe North~Bagtern Region, Chiliren Educatioy o
- Allowance vpto class XIT will be almissikble in regspectf /

"
' - . s
J et O [
¥ - : ‘ ' .
b L 3 . .
. ¢
: o
. X e
’ P . ! ' .‘4* ; . \. : .
_— ' . ; L
. N
’

(vidl) Road mileaqe for trangnortetion of pe
etects cn transfer:

w8
T weloxatdlon of oxderas holow 8.0, 116, fForv:
trangportat.ien of personal clffects on tranafer Hetwd
tWQfﬂiffmrﬁﬁt gtations in the North-Fagtern regilon,
rate’ of alinwance admissible for transportation in

by the Goverument servant will be admlssiblic,

¥

o
- \ o ..1 “
L t
. o
; LB e A
procesiing on, " Ve

(viidd Joinq Time with leavet:

In cag2 of Government sexrvants

of ‘postineg . ?s. outsile
L -pOSs i ;

that region will bo treated ag
The same

concession will be a¥wissible,, -0 !
-f- . : !

. ~
/<.

on return g leave, o ‘ o -y
' i v ' X Lo - - '-'f
(1) Igsve Travel Concession s e P ‘o }
e - R . C '
A Government servant who leaves his family . -

L ey
ce f
{
A
‘
;
!

¢f residence and has not availed of the tisnsfer' '

journey to home town once in a bLlock period of 2 years, o oo {

R

a.year from the station of posting in the Noxth " Enal o JK\‘f-
his, home .town. or place where the fauily is residing and in- addie

e fanily (restricted Lo nig/hir spougs. -
and t@b;dq§¢ndentfchijﬂren,only)'also-tq travel oncera’ N
statiqnvmf posting in the, .. "é
1«7 In case the onticn Sg for the latters - .
the cost of travel. for the Initinl HHstanée' ' I

- e

alternative,

(400 Jang /280 kms, ) w111 ot be . borne Ly the ofFimcer, Ly
ol LA S , : e, .

! . Offieurs drgwingipay Of B¢ 2250/~ or above, ani - -
their familkes, i.e., spouse and two dependent children: "
(upto 18 years for boys anl 24 vears for girls) will be

Cglcutta 'and vice-verss, while performing journeys ‘
méntioned im“th¢ precedlng paragraph. ' {

- (%) Children Blucation Allovience/Hostel Sulyidy ;

Where %he children do not accompany the Govarrmner i

....o.oanS/"" -I [
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if;hildren studying at the last station of. posting £ bl -

,~employee concerne: sreany other station whore the ehal sy

* reside, without any restriction of ray drawn by the
Government servant. If ‘children studying in 8chools are
put in hostels at the last station of Eosting or any

other statibn,

-glven hostel su

24

. also-mutatis nut
“employees posted

34

1 '

r—~

1" ‘ . .
¢ S,
L R
Lt
N S ,

L

——

(.

the Government servant concerned will be : kK
bsidy without other restrictions.

-r

The above orders except in sub-para (iv) will

Theée'o:ders will take effect from Ist NQVember, J . o
11983 and will remain in force for a perdod of threec. years -+ ' oo
+“upto 31st October, 1986, - :

andis apply to Central Government
to Andaman and Nictbar Islands, Chooe 0N

, L e

Vo N ' te e
. LY o . ’ . / !
"4, All'existing special allowances, facilities and - o A _lf}
concessions extended by any special order by ‘the Ministries/ o
Departments of the Central Government to thair own employecs . |
in the North Eastern Region will be withdrawn, from the Jdate '

of effect of

5S¢

6o

BN

Separate orders will be issued 4n respect of other: . .
recommendations of the Committee referred to in Paragraph
1 as and when decisions, are taken on them by the Govermient.

. , , ' ’ '
In so far as the. persons serving in the Indian auldit . i
and Accounts Daepartment are concerned, these orders issue

after consultation with the Comptro}ler and Auditor General \
of India, - s '

All Ministries/Departments of the Government of Tndjia,
C :

the orders contained in thig office Memorandum,

9
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ctce cta,
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- Copy (Qith Spare copies) to .Cu& AuGy, U.P.S.C. cle. -

i

~

L - (O s.c. MAHALIK ) |
JOINT SECRETARY TO, THE CGOVERNMENT OF -INNIA. ¢
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No.20014/3/83-E,1V ~ .~ . g_éz £
Govarnmant of India !f\HVIQY NS oS8 .
Ministry of Fahandn '
Dapartmant of Expondituro

N

Now Dolht, the 20th April,19e7.- "

7
.

LirIcE MEMORANDUM . "

féUbjoct: Allovancos and facilibide Ffor clvilian amployaos of Lha

Central Governmont servingiin the Statos and Union
Tarritorles of North Eadbern:-feglofh and A & N Islands
and Lakshadugopr~imgroygmant$ﬁhersof. ‘

t

el -
The undarsignad ia divactodsto: refor Lo narg 1(id4) nf
Ministry of Financo,

Oepartment ofEXpanditurc 0.M.Na,20014/%3/
83-~E,IV dataod 14th Do

combar 1983 as amtndod vido OFFfice Mamo randum
of svan number datad 29410.1986-om:the mbove subjoclk, which i
reproduced balowt-- . - ‘fﬁﬁjﬁﬂﬁﬁ”fmg e : '
1(iii) USpocial(Outy) Allouancg:® -
. i Ak .
| "Contral Gavornmont clvilian omployaeos who haveo all-
3 India transfaor liabili&y Will bo grantad a speclal
(duty) allowance at tharato: o” 25% of basic pay
subjaect to a colling ofiR.400/.« nar month on posting to
any satation in tho Narth -Eastern Rugion, Special(Duky)
Allowance will bo in&adstan'to any Spacial Pay and/or
doputation(Duty) Allowapccialroady boing drawn subjict
to tho condition“thatﬂﬁHB%&&tglfoF such Spocial (Outy)
Allowance plus spocinlypay/Doputntion(Duty).-AlLowanc.
Will notioxound:fe. 400/ map i Spocial Allovanee Lilko
spucial componsatory(nﬁmppm”locality),olloumnco,
conatructiaon allouancgﬂgdﬂﬁgﬂojgot Allowanca will bo
drawn seppratelyg”;fﬁ$§kﬁﬂg%‘““i;-ﬁ” P R '
2.

-Uinistry whore spacial(duty)
repvannmunt’ employsas. sorvin

‘laible tn bo transf

applying tests of rocruit

‘all~India Zono of

Inatancnas havelbnbn:bﬁbugﬁtﬁtoﬁtﬁd ndfibé‘afffhié"g‘ ,
NlloWancd has buon allowod to Cunteal
gygg%gig%Nﬁpr.East;ﬁﬁangiona’

without "thao FulFilmont-oﬁdthogophpiﬁﬁgn;df;gllﬁlhdiafTranéde 1iab-
frorders.on the subprct, For

ility, This is:against¥thos«piti Eon
tha .purpouso af sanctioning™

ﬁpdﬁﬂﬁlﬁ(aﬁby)@élloyanca;?the all
’India'tnansrur'liabilityﬁoﬁ

thogmambers:.of ‘any sorvice/Cadre or
incumbants. af any ppsﬁs/grDUpggﬁﬁﬁéggpfhaﬁjtc.bo'dotérmlncd.by
: ment zong iy ipromotion; wna,’ ctc. i..a,

whather rocruitmont Lo, tho sarvi

“qa/omdra/poata-hus haon marlre on
India bnsis

JEN)
and whothor promotion;

nideralso dono on tho basis nf ke
promotion basiid¥onicommon soniority for tho
sorvice/cndre/posts as a uholo]ihlﬁpéﬂblaUso in tho appointment
order(as is dono in the casa oftt("almost “all pasts in tho Con bpal
Secretariat ) atc, to tha offactifthat "the person concernod is
errad anywhorgs iin”India daaos not maks him
eligible for tho grant oF.apochI(dgty)-allouqncg,f

et
‘ MR TR

,,‘z/m

.‘.u'-)‘
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A In the Supreme Court of India i, g \ s
. CIVIL APPELLATI .lURlSl)lC'l:lON - . .
) Civil Appeal No.3251 of 1993 v o o jivse oo .
S ‘“Union of India and Others : L ... Appellants. y
‘ R e e Vers: .. S B '
o S.Vijayakumar and Others ... Respondents. - L
+ - [with Civil App=al Nos.6163-81 of 1994 (arising out of SLP(C) Nos.1879' 1.10078- ;.
<7993, 10090-93/93, 1846 1/93,9248/94)] . i e e et ;.1_ 1 e
@? L ' ‘ R T
e JUDGMENT o tovuingig ohtee 0 i
. { R ' . ' ‘:. R TR SRR ;’.,:I. c: v
'1 . HM\_ISARIA j. ‘ o j_é'_‘_*;_.’__*:"* .?* S LA e e
r : The point for determination in this appeal and in the specnal 1eave petitions’- -
‘ ! (which have our leave) is whether the respondents are entitled 1o special duly allowance-
3 (herein after referred to 48 'the allowance'), even though they are, resxdents of North- ‘
: “ ' Eastern Region martly because of the posts to which they were appomted were of "All. -
[ndia Transter Liability". The Tribunal has answered the question in afﬂrmatlve,‘ Those
. appeals have been prelerred by the Union of India, S N PR
': - ' . L L L :,::.
b2 : The Tribunal took the aforesaid view because the Office Memorandum * )

| dated 14.12.1983 which is on the subject of "Allowances and facilities for civilian -~ .
‘ t‘&\ employees of the Central Goveiiment serving in the States and Union Territories of 'thc' L
, : lt North-Eastern Region - ifiiprevement thercof” had stated that allowance shall ,be,;ia_yable.
L ifthe posts be liose which have "All India Transfer Liability”. The stand of the Union of
India, however, is that this Office Mcmorandum, if it is rcad along with what was stated
subscquently i Qfficc Meniofdndum dated 20.4.1987, it would become clear that thc.
allowance was requiréd 16 3¢ peid to those incumbents who had been posted in North-
Eastern Regiots o.::a!'.l.‘ymg the aforesaid service condition and not; to those who weére
resident§ of this ﬁ(cgion. The Office Memorandum of 1987 has clearly stated that the
allowance would not be become payable merely because of the clause in the appointment

order to the efieet thit the Bérson cuneerned is liable 1 Ue transferred anywhete in India.

S -,
TP e opeppey g e - - N
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! 3. .. Ghosh appcearing for the Respondents contends; ‘that - tllclOﬂlO(-,,"j.
SRR Memoranduns of 1983 lluvmg not stated what is contained in the Memorandum o£.1987 .:
. I4 "y

i rider cannot be added to the former that the allowance could be payable onlylio E{hoge’l I _u
o A Ry ;-':.,f; o
. who had been given pomng in the North-Eastern Region, and not to those who were "

. residents of this Region. It is also contended that denial of the allowancc to the resxdve:}tﬂs ‘ e

while permitting the same to the non-residents, would be vrolauve of doctrme of equal _
pay for equal work and as such of Articles 14 and 1§ of the Consnlutron.. o i

Ve ¥ _!u-._'v y

Pl RGN

. --‘ ‘\".‘ .
tnr fwr RS S ;r,a!u ’l""'(

4. We have duly considered the rival submissions and, are inclir’ to; agree

e S

o .with the contention advanced by the learned Additional Solicitor General, ulm Julsr for: )
two reasons. The

il

first is that a close perusal of the two aforcsaid Memoranda, along wrlh

. what was stated in the Memorandum dated 29.10.1986 which hag becn quoted in the
Memorandum of 20,4, |

ah

987, clearly shows that ullowuuu. in question Was meant to uuract '
persons outside the North-Eastern Region (o

] work in that Regxon because of
‘ ; lnaccesstblllly

and difficult terrain, We have sajd 50 because even the 1983 Memorandum v

starts by saying that the need for the allowance was felt for attractmg and. retammg the‘,{,j"‘fl}.' -

service of the competcnt oificers for service in the North Eastem Regron Mentlon about

retention has been made Lecause it was found that incumbents gomg to that ,chron on

|

i

|

) ¢ ’ .deputation used to come back after joining there by taking leave and therefore the
1 :

;) Mcmorandum Statad thwt this period of feave

|

._'.

would be excluded while countmg the

period of tenure of posting which was required to be of 2/3 years to claim the allowance S

Aty u(,"._,..- ':’.'. i8]
depending upon the period of service of the incumbent. The 1986 Mcmorandum makcs

! { this position clear by slatitig that Central Government Civilian employecs who have Aj
Loy

I o .Indm]ranslcz Liabilit
S ¥

} i

i )

-'-’(

t¥ would be granted the allowance "on pastmg ta an_y .slall n Io the« e

North Jsastern Region”,

This aspect is
;Mcmorandum which stated thai llowance w

I ould not become payablc merely becausc of
} [ . ‘the clause .in {10 Appoin

tment order relating to All India Transfer Liability, Merely-
because in the Offig

. o¢ Memorandum of 1983 the. subject was mentioned as quoted above
.1 isnotbe enough (o concads to the submission of Dr. Ghosh, : e

L TN

i -4 S PR

The subwsission of Dr. Ghosh that the denial of the allowancc to the

al pay doctrine is adequately met by what was held in

Reserve Bank of India. Vs. Reserve fiank of Indin Statr ()llnc_e[s__Astg,Qi,m,lon_gm,c,l,others,
1991 10 which our altentigit !

Hes been invited by the Jeaned Additional Solicitor General, )

residents would violate the equ

. . . R
TN - ’

o=

T e e M2




2| ARy As

n which grant of Special Com. nsatory - lowance or Remote Locality Allowance 0'?!}( S

1o the oflicers' nnsfened fiom outside to Cambadi Unit of the Reeerve Bank of Indiu,

dile dulym{, the same to. the local ofTicers posted at the Gauhati Unit, was not rc;,ardcd

D)
A

as violative of Article Ho/lhe Constitution -

6.~ lnview of the above, we hold that the Respondents were not enmled to the )
allowance and the impugned judgements of the Tribunal are, therefore, set aside. Evcn &

so, in view of the fair stand taken by the Additional Solicitor General we state that

whatever amount has been paid to the Respondents or, for that matter to.other sxmxlarly

o B

situated~employees, would not be recovered from them in so far as the allowance is

{ }g . concerned. The Appeals are allowed accordingly. There will be no order as to costs. . o -

=0

i New Delhi. : Sd/- KULDIP SINGH.

i3 September 20,1994, » ' Sd/- B.L. HANSARIA®®
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. INCTHE SUPREMEL COUIRT OFF INDIA | PRI e imn s

CIVIL APPELLATL JURISDICTION G e e
~ ! B I'd . . N o
Yo '\, o '_ . t M
CIVIL, APPEAL NO.8208 - 8213 e 0T
A . N m
(Atising out of SLP Nos,12450 - 55/92) P I
Union of India & Others -~ Appellants "4 0 S
) s P cap ' 1
‘ . - Versus - - . . o
2t ! ’ Geological Survey of India - Respondants’ R ;
ik ‘ Employces' Association & Others. CRE . :
* R
. ORDER et ? .
' i T ‘x}' - I B ,
! Delay condoned - PO
o ' - ; L :
| Leave granted : y
' v ‘"‘. I
t - ' . 4
» 3 . . oo . . .
Mr. P. K. Goswami, Learned Scnior Counsel appears for _Geological .Survey .of ..,

i ludia Employces' /\gmg’m{iuu.um{ Mr. S. K, Ndndy, Advocnlc, ;appears for the other

b v
respondents in ail the S matters. :; F ;
' T T At
"o ¢ t L : o .l "_ ' " ':-' ": h { "":.: " .
' 1 ' Heard lcarned couiiséis for the parties. 1t appears to us that although the “?j.-;f:t

+employces of the Geologicai Stirvey of India werc initially appointed with an AII Indxa .

Transfer tinbility, stitnequently Government of India fimned a pohcy that Clasa C and D °

.}_il‘ o employces should nol b transferred outside the Region in which they are empioyed ', '

/ . | Hence, All indm Transfer lability no longer ‘continucs in lcépcct of ch;up C and DY *"‘ i

@ '3‘ empitoyees. In that view of it matter, the Spcmal Duty Allowance payable td the bcﬁtra& ‘ -t
: | Government empldyces naving All India Transfer liability is not to be paid to su?h Group » '
L e ¥

C and Group 1 employees of Geological Survey of India who arc rcsxdcnts of thc rcglon,(" |
a 4

;;i,s
in whicii the conadered by A
i ) they are postcd We may also indicate that such question has becn consxdered by“‘

) T this Court in Union of 114 & ethers Vs, S.Vijay Kumar & otlcrs (1994) 3) SCC 649
{
}

i renty

’

, . . , . ' . oy ";'j.‘t
; ! : : oD
: ’t" uz--'i
0 ‘ ' 'c f‘:w.
; Accoidingly, the iiplpred order is §¢t uside. “We however " direct’ that the
: appellait will not be entitled to recover any part oi payment of Special Duty Allowance * -
already made to the conces nci employces. Appeals are accordingly disposed of. .
i i e
: New Dellyi Sd/- G.N.Ray
. ' ‘ l ’ :
., - l - “
? Scpteiitber 7,1995, : : ' 5d/- S.B.Majumdar
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S ' Government of Indin ' - {
v Minkstry of Finance woo
Lot DcpnrtmenL of Expenditure ' '
e *W**i*f* [ . _":! 2 B
. . . v e

T f; ' New'DeLhL, the - lZﬁh,Jun.JQQG S
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Special Dqt) Allowance for civiliun ‘employees of"
. the | Centrdl 'Qqvernment: " serving “in the State and
Unlon.Tclr’torlru of horth:Eaatorn negion-regurding ”?

\ . ‘. ’1_‘./ 1t v | E

. 13
. . 1Y t .
1 . ' . . ter o 2]

‘e : f e . ! P ', \

- The, undﬂréikned',is directed ‘to’refer _Ud" tﬁi§"""

. Departmant's O Nei 200r1/3/91~h.1v Aeibod 14,12 " and
20.4.,1987 . rgad with|{ oM lo. ", 200L4/16/86~E lV/L 11(5) de.”
“1.12.88 on the ﬁQbAe;t mentloned nbove. ‘ _ .
L. | .

‘_,’- , N fat

! 1

e L2 "WPQ }OVQerenl ‘ of Indin vide . the

: abovemvnttongd M | ode. 0 1d1e ‘granted - rcxtaln'!

"Hncentives  to thq Central Goxnrnment civilian Pwplcxees '
rosted to the NI Reglon. One of .the incentives ' was.
{pnvmcnt,of . n ‘Spuchnl buty Allownuce'! (SDA) to those who
have ALl Indig: Frunsfex Liub!lity" I

———

— . ————

4 3, L@‘mnn clnrifled vide tha nboVn meﬁtionod (oM

}dtd 20.4,1081 thu& VLS ”tho " purpoze’ of .- gdanctioning
{'Special f'Duty"Al owancé! . -Lhe . All_.lndiu S Trangfers '
Thiabil'ity of” the: mombers of! any ' 'dervice/cadre. 'or
'1ncumbents Yoft any poqt/qroup. of posts  has’' to :be
'ildéthMLHGdi.by applyinﬁ the tests of ”recruﬁtmehb zohe ,
 ipromotion zZone ‘'etc. ‘L.e.  whether recrultment. - toh
N iq@rvlco/cadre/poat has Leen hade on all India basils and
‘i whether prowmotiorn "'is .nlmo obe on thae baals of"nn nll o
\ India common senlorit\ llst fon the servicd/ecndre/post 'wa '
o whole. " A mevpg clanse in;Lhe HUDO)H(“’HU|1°(Lnr to the

: -;;'} -~

;
yiuffevt that , Ltw rersnn: w“uH-OLn“J s Liavle to,,.b"';'
P transferred qHVuhnxe in 1ndin, id not mﬂka lm eliyliste
{ for the grant of- SDA . S ‘
y l : 4 .,Somu.lonllqueJ vorllng tn the NE Hedion

S approached  the Hon'ble Centrnl Adminlalrative Tribunal
AT (uuuahqhiq;Bench) pra&lng for the grant, of SULA to
11 them eveny, though they., were fiot.cellgible for“the grant of !
) thias nllonnnqr.’ The  Hon'bBle Tribunnl had upheld thei.
- provers of . H "peblitionetra ns their uppointmr-nt tletters
% cartvied the cluuse of ALl Tndin Tranzfer labillty and,
' accordingly, di;ccred payment ofSDA to Fhem. el T
5. In’ some caacn, Lho directiong of Lhe Contraol
Administrative TrlbLuounal were implowenated, Mennwhile, a
T ea Lot Tiagesal Deat [ A were 1 bed §1 t he HNon'ble
Supreme. Court by isome Mintatertes 23 ne- e e [N SO Y 2
Orders of Lhe CAT ' '

C ‘ 4!' e

]
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// ' G.. The Hon bie .)!I[Ht'ln(}‘ (,r;\n‘ I thetr Jtulqmm

rlf"'i\f‘l(‘(' ap RO, 94 (an Chlvig Appenl no, 3251 of 199;__
CUpheld the sul)misqion ol the Goverumant of Indja tlm'\.‘
Centra) . hovarnmeuf civilyan “Mplovess e have ,nfy Tndiqa
Lrangtoy ]l;\bllil. e enlt L) o (e Lhec avnnt of SIVN o
“being Posteqd ta any staticn i, the Nz Rowion {rom oufnldf-*
: the region Land Sha woulld not be drtynbl e Merely becuuge of
" the. clauge In ghe "ppolntihogyt. orday tn,ln(inq to At} Indin
Ixnnvtvi- ,iabtlbly. The apex Court’ [uthcr added thuL
,W'jhg,j;‘Wﬂle_lggg:ﬂi , i this nljmnsunE?T"j:Einl o theum olflce¥s
B RN [ AR UL s ide (e reglon tp"EHT§*?§gf3h worl I
' ng't luqf\'idg;h:g AVET5 e 15f€H'JHlonq'uunluinml o “Avtfcle
'IJ'OIMLN’.hhustl&ﬂ_ﬂdﬁ”aq Vel hs Lhc equal™ iy “doctiine,
“he Hon! Cqurt also ¢ directed that— uhute\cr amotint - liasg
Already been vpadd Lo the . ‘réspondantgy for that atpe,

. to othep. siwilaryy. eituuted nmﬂth““q Would “ not e
co ‘recovere 1rom “Lhen in 50 fap as . this allowance ygq
Concerned, o '

[}
. '
R !

SRR LTI of the aboxo ludvnmunL of "the
Supreme Cour

Hon'tte
L, he mau.er hasg bean examined in
L 'consultation with the Ministry of Law and the following
VT Ve iy 1bns”the"heun"f1opyw : :
. y ‘ »
o 1) Lhe nmount ' lII e u'l}; Pt orl /u COount of G, tu Lhe
,ﬂ\ iuanui!l“ pq1aon, UH O L (o) 0.9, 94 ‘JJJ‘IM‘!WIiV”d: 3
ve : . . . "
'. N . the nmpnni tadd an ncwunnl or!SDA Lo !nnJJulen
©. . " persons aftey ap., <'9| {whiel g lso includos,thoen Ceges
S .. respect of- which’ xw ullohance Yad pertaining to e
o PDertiacd Pedop "H 3 !Hl huL HuNmenly ey made o,y
"  Uhtg- «Jule i.u. ?ﬁ ﬂ!H wJH e BECOvL e, : o
: 8. ,\L,’ ’Llw' ‘Uni LJlc":/lqurtlrlc'uf‘ ol nro
. ‘-, M reditns b Lo kecp Gl ulm\(c }n';Lzucf Long gy, vy fan
AR BLLl(xL compllmwe. , S i _ '
SRR 9, ]n the iy n)h)lraLjnn Lo 2iploynng of Indi ar

Ateli L npgl Acqo“nl ' Pfﬂ.;iuunl, bLhrme Crelers  faeqy. In
"\"‘ --‘ NN N \l.llul Lone \"h’LLI" G -wy\m D SN ebrLun oy, PR
) R Andjol " - / ,
e 1o, .. N,i.l,qf.‘.‘J, \'r,?x‘::.l,nn or t;h'l.'; RS onelogad,
L Co ! ,' ,((t“’ '

, ' . I —
P L ' (C.lel'\chnndrun) ’ o
Lnﬂyr'~n'\ o il Gove of tndja

e
’,

'\J l /llnj Sl jnq/()m'(ll Lmrnl s oof

(hﬁ ovit, or I'ndia, ete,

PO{H(NLU) Sparg g,oplc-q)to ("&,\(.v, UP5C ete, as pey Standard
enda Sement li*ﬂ I

.
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. 3 (L[~}* - ., No, ARC/Coord/4 /99~ W >
A 3 Directorate General of SecurLLy
(Cabinet Seoretanriat)
¢ 0/0 The Director, ARC
(U East Block-V, R K Puram
N0 (e dini) New Delhi - 110 066,

o

ﬁf‘.;,‘ o 4«. h A‘I - Da'tGd, -the 0((‘84/9,000

e Centaey
fvintitt st b v . . . . .
AR ) "

o et

Ougm 5001113 ) . IYEIVDRANDUM ‘

Subject : Speclal.Duty Allowance for civilian
employees of the Central Yovernment
serving in the States & Union Territories
of North Eastern Region - Regarding.

v ' A copy of Cabinet Secretarlat U.0. No 20/
12/99-EA.I~1798, uated 02,5,2000 on *the above

: .subjeot is sent herewith for iniormation and ,

X -~ ... necessary actdion, , |

¥ .

Encl : as gbove.

To~‘
(1) A.D (A)/AD(B)/AD(C)/AD(D) of ARC Hgrs.
(2) The A.0., ARC Hqrs.
Q/
: \/))'The A.D.(A), ARC, Charbatia/Doom Doonﬂ/uaruawa.
i ' (4) File copy.

:Na. ESTT/DDW/SDA/“G -11- [
ARC, QQQY@ Ceomna

Dated thay O /() ) AV

runrdsd ts +ha Accounts Qfficer, ARG, Doom Dacmm

fen and necessarty actione

——

1. . Capy fo
¢ for infermat

2. A1l Unit Heads, = ' [{N, C RKﬁAdOMY )
Ty, cwe, Apay inc AR . ‘ SEC,T/IGY\{ OFI‘ ICER
Arece), 1y &? (/‘/ Sije oy, wve, \;l.x:‘,‘p .

SCERUWRN




ArREN T S T iw
(g% ] %97 _ COURT CASE = - f ki
\ A ‘ Z . MOST IMMEDIATE (4N, & i
0 '\ Cabinet Secretariat ' 1 ' A
: (EA.I Section) ’ I
o7 RS
/ ' L P

. K ", ' . ’ ' . . i
Subject: Spccial Duty Allowance for civilian employeces of the I.

/ : .Central Government serving in the States and Union .
: ‘ R Tprritories of North Eastern Kegion - Yegalding. <

R EEEES .

S 'sSB° Directorate may kindly refer to their UO

' No.42/SSB/A1/99(18)-2369 dated 31.3.2000 on the pubject mentioned
" "above. ' '

Sl 2) ‘The points of doubt raised by SSB in their 'UO No.
P ... -42/8SB/A1/99(18)5282 dated 2.9.1999 have, been examined in,

. consultation with our  Integrated Finance and ‘Ministry of Finance
... (Deptt. of Expenditure) and :-clarification to,the points of doubt

' . .

is given as -under for information, guidance and necessary action:

R i) - The Hon'ble Supreme.Court. in their ' o LoN

R “judgement delivered:on 26.11.96 in ' ' L

CgritPetitionNo.794 of 1996 held i

— »that civilian employees who have _

o 'All° India transfer liability are - . Y"

SV _entitled to the grant of SDA on ' .

‘being posted to any, station in the

N.E. region from outeide the region

and in the following situation whether .

. a Central Govt. employee would bc . |
eligible for the grant of -SDA T - ot

keeping in view the clarificationg

B A
' issued by the Ministry of Finance 55
vide their UD No.11(3)/95.E.1T(B) ' rﬁﬂ
dated 7.5.97. 7T T 85
. AR
M71a) A person belongs to outside N.E.xcgion _W ’ o

but he is appointed and on first appoint- ’ o

ment posted in the N.E.Region aflter ) NO

‘selection through direct recruitmnnt _
based on the recruitment made on all ) K
India basis and having a common/coentra- .
1ised seniority list and All IndiA L
Transfer Liability. .

(b) An employee hailing from the NE.rcgion
gelected on the basis of an All India
recruitment test and borne on the Centra-
lised cadre/service common seniority omn
first appointment and posted in the N.E.
Region. He has also All India Tranafex
 Liability. ’ ]

~An employee belongs to N.E. Region was
. appointed,as Group 'C’' ox ‘D' employee
‘based on local recruitment when there
were no cadre rules for the post (prior , NO
to grant of SDA vide Ministry of Finance
OM No.20014/2/83-E.1IV dated 14.12.83 and




'iii)

iv)

20.4.07 read with OM 20014/16/86 E.I7(B)
dated 1.12.88), but subsequently the post/
cadre was centralised with common seni-

.ority list/promotion/Aall India Transfer

Liability etc. on his continuing in the
NE Region though they can be transferred
out to any place outside the NE Region
having All India Transfer Lijability.

An employee belongs to NE Region and
subsequently posted outside NE Region,
whether he will be eligible fox SDA if
posted/tranoferred to NE Region. He
ig also having a common All India seni-
ority and All India Transfex Liability.
T
An employee hailing f£rom NE Region,
posted to NE Region initially but
gubsequently transferred out of NE
Region but re-posted to NE Region
after gometime serving’iq non-NE Region.

The MoF, Deptt. of Expdr. vide their UO
No.11(3)/95-E.II(B) dt.7.6.97 have clari-
fied that a mere clause in the appoint-
ment order to the effect that the person
concerned is liable to be transferred
anywhere in India does.not make him
eligible for the grant of Special Duty
Allowance. -For determination of the
admigsibility of the S.D.A. Lo any
Central Govt. Civilian Employees having
All India Transfer Liability will be by
applying tests (a) whether recruitment
to the Service/Cadre/Post hag been made
on All India basis (b) whether promotion
is also done on the basis of All India
zone of promotion based on common seni-
ority for the service/Cadre/Post as a
whole (¢) in the case of SSi/DGS, there
is a common recruitment gyglem, made on
ALl India basis and promotions are also
done on the basis of All Indla Common ¢
Seniority basis. Based on the above
critria/tests all employees recruited
on Lie All India basis and having a
comnon seniority list of All India basis

. for promotion etc. are' eligible for the

graat of SDA irrespective of the fact
thalt the employee hails from NE Region
or posted to NE Region from outside
the NE.Region.

YES .

YES |

In case the
employee:.
hailing fxom
NE Region i
posted with-

“in NE Region

he is not
entitled to
SpA till he
is once tran
sferred out
of that
Region.
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vi)

Based on point (iv) above, some of the
units of SSB/DCS have authorised payment
of SDM Lo Lhe ewipluyecs hailing from NE

-Region and posted within the NE Region
‘while in theé case of others,

the DACS
have objected payment of SDA to employees
hailing from NE Region and posted within
the NE Region irrespective of, the fact
that their transfer liability is All
India Transfer Liability or otherwise.
In-such cases what should be the norm for
payment of SDA i.e. on fulfilling the
criteria of All India Recruitment Test &
to promotion of All India Comhon seniority
basis having been satisfied 'are all the
employees eligible for the grant of SDA.

. . N
Whether the payment made'to some employees

"hailing from NE Region and posted in NE

Region be recovered after 20/9/1991)1i.e.

the date of decision of the Hon ‘ble

Supreme Court and/oxr whether the payment

of SDA should be allowed to all employees.
including those hailing from NE Region with
effect from the date of their appointment if
they have All India Transfer Liability and
are promoted on the basis of All India
Common Seniority List.

It has
already

been clari-
fied by

MoF that a
mere clause
in the appoi
ntment order
xnegarding
All India

‘Transfer

Liability
does not

make him

eligible

for grant
of SDA.

The payment
made to
employees
hailing
from NE -

-Region &

posted in
NE Region
be recover:
ed ‘from the
date of its
payment. It
may also be
added that
the payment
made to the
ineligible.
einployees
hailing
from NE
Region and
posted in
NE Region
be recover-
ed from the
date of
payment or
after 20th
Sept..94
whichever
is later.

B ]



3. This issues with the concurrence of the Finance DlVlGlOn,
Cabinet Secretariat vide Dy. No. 1349 dated 11. 10.99 and Ministry

of Finance (Expenditure)‘s I.D. Ng. 1204 /B-11( B} /99 dated
30.3.2000. .
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. ' C Director (SR)
ﬂd« .-«wj?*' ”'/' m m )

- pated .é et ot et e g e 7
P .
: . AT Shri R.&. Bedi, Director, ARC.
: b @ﬁyﬂ 2. Shri R.I'. Kureel, Director, g SSB.,
% 3. Brig (Retd) "G.S. Uban,-1G, * , SFF.
'3])) " 4. Shri S.R.:Mehra, -JD (P&C), . . DGS.
5. Shri- Ashok’ Chaturvedi JS (Pers), R&AW.
‘ 6. Shri B.S.'Gill, " . ' Director of ACC(lntS, DACS.
: 7. Smt. J.M. Menon, Director-Fiance (3), Cab.Segtt.
30' 8. Col. K.L. Jaspal CIOA. CIA, i
J pply) ~ Cab. Sectt. U0 No.20/12/95-EA.I- dated 9 9..5.2000°
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57‘ﬂ7’£/’//'/1/7'§ gﬁAW/Na THE AP NTMED r/,cwf//w I NE RECION ] NCluDing rpﬁ/\?sfﬂz ) %
u#&u.rr/ £E7Z. @RASED oM SERVICEL ﬂzwms of Erefl APRLICANTS AS ON b7 Boal R . 5

|Ser " {Name of the applicant Grade - |Whether ist Posting Whether transferred Whether Istposting |Whether applicant

i ’s " No’ - ) T in the North East. *  |& posted'in NE-Region |in NE: ‘Region/then is a local resident
L _' ; . : ! {Yes/No), if Yes, since when? postec out-of NE of NE Regions
.; ©H 1 . - . Since when? . Region and the
& i D ’ . ' . - . ’ again teposted in NE,
; ( { o L . ‘ ) Regich. Since when?
; x 1 2 3 4 ‘ 5 6 7
- ( Mi} - 1 MES224411Shi . SKGde! Yes. O1Feb65 No No Yes.
iEN ’ 'Sadhan Bikash Baidya o o - Cachar (Assam)
n ML' . : . Lo
'L:..):( ;‘ 2 MES 228130 Shri D'Man | Yes. 20 Oct 65 No No Yes.
i | Bidhu Bhushan Das . . i o Cachar (Assam)
'( - : 3 ’MI,:'A:SA243723 Shri JE QS&C Yes. 17 Nov 87 ’ . Neo s No Yes. ) . L
Sanjay Debnath . . . . : Lumding (Assam) . -
i 4  MES242325Shi UDC  Yes. 24 Sep 64 No No . Yes.
: Sushil Kumar Das ) : . ) : . Dibrugarh (Assam) - )
5. MES242068 UDC  Yes 24Sep64 No No Yes.
Shri Nitya Ranjan Paik . . : lerugarh (Assam)
4 . 6. MES-238655 " uDC T Yes. 07 Jul 81 , No S No - Yes s .
: . * + _ ShriCheni Chand_ra Saikia .- . ' T ' ) D‘JG'L,L‘,"@'DL {Assany,
§ : 7 MES-238654 " UDC  Yes. 21 May81 No No.  Yes.
’ EW Sh_ri Amial Chandra Das o ] : . . Dibrugarh (Assam)
S 8 MES237030 : UDC ~ - Yes. 02Nov 62 N : No . Yes. :
"JE - "~ Shri Hem Chandra Phukan . - : - Dibrugarh(Assam)
AR _ . . ) ' .
A*Ei J &3 ] 98- MES-238657'~ LDC Yes. 23 May 81 No ’ No Yes. .
*%9 ) MS Puspa Baruah : _ Dibrugarh (Assam) N
T T ) At
E l"?f 10  MES-238798 Lbe “Yes. 01 Sep 83 No No Yes. o
';{'{2 o MS Maja Dhar . : . . . Sibsagar (Assam)
c MES-232072 _ LoC Yes. 01Feb82 . No ' No . VYes.
N Shn Bhupen Saikia Co . _ Dibrugarh(Assam)
MES-238801 - LDC  Yes 27Dec8 - .. ..No - No- - “Yes.
“MS Usha'Rani Baruah - lerugarh (Assam)
13 MES-242094 Duftry - Yes. 08 Mar 64 No ) - "No Yes.
Shri Chitra:‘Ranjan Gogoi o T _' Dibrugarh{Assam)
14 MES~242405 Duftry  Yes. 08 Mar 65 No . Yes.
Shri Kumud Chandra Saikia Dibrugarh (Assam)
15  MES-242360 ' Duftty.  Yes. 25 Mar 65 No No Yes.
Shri Latit Chandra Moran . _ Dibrugarh {Assam)
C | YSade S
: e : : E Garmaa Engincer l)m;aﬂ
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Ser Nzme of the applicant Grade Whether ist Posting {Whsther transferred Whether Ist posting  {Whether applicant
No in the North East & posted in NE Region {in NE Region/then is a local resident
(Yes/No), if Yes, since when? posted out of NE of NE Regions
Since when? Region and the
again reposted in NE
Region. Since when?!

1 2 3 4 5 6 7
16 MES-238703 Civ MT Dvr Yes. 27 Oct 80 No No Yes.

Shri Manik Chandra Duita {OG) Sibsagar (Assam)
17 MES-242308 Shri do Yes. 23 Jun 69 No No Yes.

Panchuram Gohain Dibrugarh (Assam)
18 MES-243299 Shri do Yes. 01 Oct 68 No No Yes

Ramilal Singh Dibrugarh (Assam)
18 MES-238535 Shri do Yes. 25Sep 72 No No Yes.

Sonaram Saikia Jorhat (Assam)
20 MES-280539 Shri Chowkidar Yes. 12 May 84 No No Yes.

Minaram Baruah Dibrugarh (Assam)
21 MES-242570 Shri SK Gde ll Yes. 23 Nov 65 No No Yes.

Mafrose Hussain Dibrugarh (Assam)
22 MES-242559 Shri Peon Yes. 08 Mar 65 No No Yes.

Dhaneswar Baruah Dibrugarh (Assam)
23 MES-242078 Shri Duftry Yes. Ot Apr 64 No No Yes.

Andherias Ekka Dibrugarh (Assam)
24 MES-238154 Shri Civ MT Dvr Yes. 11 Mar 81 No No Yes

Pabitra Nath Gogoi (0G) Dibrugarh (Assam0
25 MES-223402 Shri do Yes. 01 Feb 63 No No Yes.

Haidar Ali Dibrugarh (AssamO
26 MES-238530 Shri do Yes. 01 Oct 68 No No Yes.

Jiten Baruah Assam
27 MES-280541 Shri Chowkidar Yes. 02 Jun 84 No No Yes.

Ghanen Das R Dibrugarh (Assam)
28 MES-280540 Shri do Yes. 19 May 84 No No Yes.

Joyram Patra Dibrugarh (Assam}
29 MES-242252 Shri Storeman Yes. 01 Jan 64 No No Yes.

Abani Kanta Chetia Assam
30 MES-243581 Shri Chowkidar Yes. 30 Jul 82 No No

Dulal Baruah

Barvison Ensinter Dinian
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Ser Name of the applicant - Grade Whether ist Posting (Whether transferred - Wh;ether Ist posting = |Whether applicant
No : in the North East & posted in NE Region |in NE Regionithen is a local resident
(Yes/No), if Yes, since when? posted out of NE - |of NE Regions
Since when? ’ Region and the :
again reposted in NE
) Region. Since when? i
R 2 3 4 5 - 6 7
31 Dhaneswar Deka No No Yes
: Kamrup (Assam)
32 MES-238833 Shri . do Yes. 17 Nov 83 No No Yes.
* Milan Das Chowdhary (Assam)
33 - MES-238831 shri do Yes. 06 Dec 83 No . No Yes.
GK Sonowal ’ (Assam) -
34 MES-NYA Shri - SfWala  Yes 06 Jun 97 No No . Yes )
S Gogoi : Dibrugarh {Assam)
35 MES-238979 Shri SMWala  Yes 08 Jun 85 No No No
©  Narayan Baimiki i ) L uP
36 MES-242926 Shri do- Yes 29 Jun 73 No- No No
KL Balmiki - upP
.37 MES-243357 Shri Chowkidar Yes. 24 Sep 84 " No TN Yes.
Govind Das ’ (Assam)
38 MES-220180 Shri - do Yes. 01 Jna 69 No No No ~
Tezu Passi uP)
39 MES-238052 Shri do Yes. 23 Dec 85 No No Yes
Rohindra Baruah (Assam)
40 MES-238047 Shri . ' do . Yes. 31 Dec 85 No No No. Kerala
Krishna Das 7
41 MES-242426 Shri do Yes. 01 Aug 66 . No’ No Yes.
. Gom Bahadur P Nepai -
52 MES-238053 Shri do Yes. 24 Sep 87 No “No Yes. -
DN Baruah ) . : - {Assam)
43 A/1556 Shii do Yes. 19 Aug 63 No No No.
Rahabuddin Miyan - Bihar
44 MES-239194 Shri do Yes. 16 Oct 64 No No No
Ram Bahadur Thapa - Nepal
45  MES-239194 Shri SMWala -Yes 04 Jun 87 No No No
Bijoy Ch Bhagat upP
46 MES-280550 Shri "No No Yes -~

Sundarlal Gor

SiWala

Yes 04 Jun 97

A ) Sudhabar
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Ser | Name of the applicant |Grade Whather Ist Posting |Whether transferred Whe'thell Ist posting |Whether applicant
No 1 in the North East & posted in NE Region |in NE Regionfthen is a local resident
: (Yes/No), if Yes, since when? posted out of NE of NE Regions
Since when? ' Region and the :
again reposted in NE
{Region._Since when?
1 2 3 4 S 7
a7 MES-243593 Shri Chowkidaf Yes. 26 Jul 83 No No No.
Md Tyub Khan Bihar ~
48 MES-238964 Shri do Yes. 26 Feb 86 No No Yes.
Kali Charan Teli (Assam)
49 MES-220169 Shri do Yes. 29 Mar 67 No No No
Kirpal Prasad Bihar
50 MES-239088 Shri do Yes. 28 Sep 87 No No Yes
Prasant Saikia (Assam)
51 MES-238928 Shri do Yes. 13 Jun 85 No No . Yes.
Sukhiadhar Borah . (Assam)
52 MES-242322 Shri do Yes 16 Oct64 No No No
Man Bahadur Magar Nepal
53 MES-238049 Shri do Yes. 01 Jan 86 No No Yes
Sukhdeb Tiwari {Assam)
54 MES-242885 Shri K/Chowkid Yes 01 Oct 66 No No Yes
Subodh Baruah Sibsagar (Assam)
55 MES-239137 Shei Chowkidar Yes 26 Feb 86 . No No Yes -
Gagesh Bahadur . . Assam
56 MES-239057 Shri do Yes. 28 dec 85 No No Yes.
Dipen Phukan Dibrugarh (Assam)
57 MES-238561 Shri Meter Yes 12Feb 76 No No Yes
LC Gorh Reader Asszm
58 MES-243052 Shri do Yes 16 Jun6S No No Yes s
R Borghain Assam
59 MES-232793 Shri do Yes 02 Jun 80 No No Yes .
TN Rai : ’ Assam
60 MES-238785 Shri do Yes 28 Feb 81 No No Yes
Girish Sonwal Assam’
61  MES-242193 Shri Storeman Yes 24 Mar 65 No No " Yes

Padmeshwar Borah

Dibugarh (Assarp)
D.
Mafor-
Corvison Enginzer Dinjan
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Ser Name of the applicant Grade Whether Ist Posting |Whether transferred Whether [st posting  {Whether applicant
No in the North East & posted in NE Region {in NE Region/then is a local resident
(Yes/No), if Yes, since when? posted out of NE of NE Regions
Since when? Region and the
again reposted in NE
Region. Since when?| .

1 2 3 4 S 6 7
62 MES-224716 Shri JE(Civil) Yes. 07 Dec 71 No No Yes.

S C Roy Kamrup (Assam)
63 MES-238963 Shri Chowkidar Yes 21 Dec 85 No No Yes

Janen Baruah Assam
64 MES-237114 Shri ubc Yes. 16 Sep 63 No No Yes.

Ajit Ch Baruah Jorhat (Assam)
65 MES-239133 Shri Chowkidar Yes 26 Feb 86 No No No,

Sukhadev Rawat Bihar
66 MES-243314 Shri Mate Yes 31Jul72 No No No,

Lambo Tanti Dibrugarh (Assam)
67 MES-239102 Shri FGM Yes No No No

Sadhan Shan Bihar
68 MES-2423313 Shri S/MWala Yes, 31 Jul 72 No No No

Chotelal Balmiki UP
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